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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1148/99 and dt.25-4-2000
MA.198/2060 in.OA.1149/99

Be twean

A. Babu Rae : Asplicant |
(Respondent in MA)

and

1. Union of Indnd, rep. by
its Secretary, iM/e External Affairs
New Delhi 1

2. Regional Passsert Officer
414, Adjacent te Prashant Theatre

Kummarguda, Secunderavad 500003 " 3 Respendents
(Awplicantsin Ma)
Counsel for th e aeplicant/Respendent : N.R. Devaraj, Advocate

Counsel for t he respondents/Aswlicants: V. Vinedkumar, CGSC

Ceram
Hen, Mr. Justice D.H. Nasir, Vice Chairman

Hen. Mr. R. Ranearajan, Member (Admn.)



MA.198/2000 in QA.1149/99
and OA.1149/99 dt.25-4-2000

ORDER

oral order (ser Hon. Mr. R. Rangarajan, Member (Admn)

Neard Mr., N.R, Devaraj for Fhe applicant and Ms. Mala
fer Mr. V. Vined Kumar for the respondents.
1. This OA 1§ filed praying feor calling recerds pertaining
te office erder Ne.Hyd/573/1/95 dated 21-7-99 wherewsy the
temperary status conferred te the apeplicant wy officejerder
Ne .HYD:578/1/95 dated 6~7-95 (Annex.II) stands cancelled and
to set a5ide the same insofar as the aeplicant is concerned
by declaring that the said erder s illegal and to restere
him back te his temporary sStatus as casual labeur and take
immediate steps to asserb him as regular empleyee with
retrospective effect as per directien® in OA,1129/93.
2. MA.198/2000 }gﬁg’came up for censideratien today. As
the OA,itself can e disposed of in view of the material
available before us the 0OA was alsegirqued by beth the sides.
3, T he learned counsel for th® applicant sroduced before
us the Estaslishment order of the Department dated 18-4-2000
whereby the apolicant has bee n gepointed against the vacancies
of tﬁe peen in Paaspoert effice, Hyderabad, with effect frem
18-4-2000 en terms and conditiens stisulated in the Ministry's
notification dated 17~-12-1994 (Recruitment Rules) in the pay
scale of %,.2550-3200. This erder is taken on recerds.
4. The learned ceunsel fer the ageslicant suemits that in
view of order dated 18-4-2000 the gpplicant has een made
regular emeloyge of the Department, In that view he susmits

AT e oy
that the only point that SQEJEGL}S to grant him senieﬁﬁfitb
effect frem 17-1-1998 on the wasis of the judeement in
OA.1129/93.
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5. A perusal ef the letter dated 18-4-2000 clesrly indicates that.
{t is only an apweintment erder, This order does not convey

thst the duties—sintioned s effective enly from 18-4-2000. In

aay case the respendents can issue a suitadle order in cennection
with the regularisation of the applicant fer giving senierity

frem 17-3-1993 i f the apelicant submits a detailed representa-
tien in this cennectien te the cencerned apprepriate authoritf

fer granting him senierity with effect frem 17-1-1392. The
respondents, if such a resresentatien is received, sheuld

exanmine the same and reply suitably by an order. If the applicant
is aggrieved by the reply he 1is at likerty te take such actlen as
appropriate { n accerdance with law.

6. in view of the above no further erder i s necessary.

Hence, the OA is dispesed of with the aboeve ewservatiens.

7. Repr esentatien ef the seplicant if received should be
disvesed of within a p eried of two menths frem the date eof -
receipt of cepy of this order. Neo cests.

8. As the OA itself is diseosed ef. No ereer io necessary.

in the MA, M A is dispesed of accerdinely. Ne Costs.

(R, Rangarajan) _ {D.H, Nasir)
Memeer (Admn.) - Vice Chairman N

Dated : 25 Aeril, 2000
Dictated in Open Ceourt »
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